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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH AT NEW DELHI 

E.A. No. 10 of 2024 & M. A. No. 29 of 2024  
IN 

O.A. No. 391/ 2022 
 
IN THE MATTER OF: 
 
Brigadier Paramjit Singh & Ors.                 … Applicants 
 

Versus 
 
State of Haryana & Ors.          ….Respondents 
 
 

REPLY ON BEHALF OF RESPONDENT No. 4 i.e. 

GURUGRAM METROPOLITAN DEVELOPMENT 

AUTHORITY 

 
MOST RESPECTFULLY SHOWETH: 

       

1. That present reply is being submitted that Subhash Chander 

Yadav, Additional CEO, Urban Environment, Gurugram 

Metropolitan Development Authority (GMDA) dealing with the 

aspect of rejuvenation of water body at Silokara village. It is 

humbly submitted that liberty is being craved to file additional 

reply as and when need arise, with the permission of this 

Hon’ble Tribunal. 

2. That CSR partners/NGOs often approach GMDA to provide 

space for execution of activities related to environment 

conservation in the city of Gurugram e.g. restoration and 

conservation of waterbodies, creeks, drains, carrying out 

plantations etc. GMDA has been executing various activities 

related to restoration and conservation of waterbodies, 
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creeks, drains, carrying out plantations etc. through 

NGOs/CSR partners under their CSR initiatives e.g. 

Sikaknderpur waterbody, Wazirabad waterbody, Badshahpur 

drain, Jharsa Pond, creation of Urban Forest, development 

and maintenance of greenbelts, Creek-1, Creek-4 etc. GMDA 

is executing various projects for conservation of water, 

recharge of ground water and utilisation of treated waste 

water in blue and green spaces. 

3. That an offer was made by M/s Max Insurance to GMDA to 

develop one pond under CSR initiatives. The GMDA also 

provided its consent to develop Silokara pond to M/s Max 

Insurance. The correspondence between GMDA and M/s 

Max Insurance is annexed as Annexure-R-4/1. However, M/s 

Max Insurance did not start the work in time due to its internal 

administrative reasons. Thereafter, GMDA started the work of 

restoration of this waterbody.  

4. That GMDA started cleaning the area and restoration of the 

of existing waterbody.  GMDA has executed primary works at 

the site as per site requirement e.g. digging of pond, 

installation of pipeline of tertiary treated water for waterbody 

and green space, cleaning of area for development of green 

space. The treated water supply is in operation. Footpath 

along waterbody has been made. The fencing work is in 

progress. The work of plantation leaving footpath for walking 

will be completed in the monsoon season. The footpaths will 
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be remained kachcha in the green space. Dense plantation 

will be carried out with local species.  

5. That waterbody has been developed in an area of 80 m x 30 

m = 2400 Sqm having depth of around 7.5 m has been 

completed. The pondage capacity of the waterbody is 18000 

KL of water. Rest area has been kept for development of 

green space for utilisation by nearby residents. The progress 

report submitted by GMDA to HSVP is annexed as 

Annexure-R-4/2. 

 
6. That as far as exploration of use of solar powered panels on 

floating devices is concerned, there is no scope of such 

floating panels at site. GMDA is exploring this activity in tanks 

of water treatment plants of GMDA located at Chandu.  

7. That it is also submitted that fish and other aquatic flora and 

fauna are automatically developed in the waterbodies if 

continuous water supply is ensured. The GMDA will ensure 

continuous water supply of tertiary treated waste water in the 

waterbody and maintain the waterbody and green area 

through Rotary Club, Gurugram. Rotary Club will install solar 

lights along footpath, sitting benches, open gym items, 

dustbins etc for green space users. The correspondence 

between GMDA and Rotary Club is annexed as Annexure-

R-4/3.                

8. That GMDA has made some changes in the original plan of 

the HSVP as per technical requirement of site. Hon’ble 
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Tribunal is prayed to accept the changes made by GMDA due 

to technical feasibility. 

 
9. That in view submissions made herein above, it is submitted 

that answering respondent took sincere efforts to restore the 

water body in question within time granted by this Hon’ble 

Tribunal.  

PRAYER 

 It is, therefore, respectfully prayed that considering the 

progress report made by Gurugram Metropolitan Development 

Authority (GMDA), the present execution application may kindly be 

disposed off in the interest of justice.  

                                                           

Dated: 30.04.2024              (Subhash Chander Yadav IFS) 
Place: Gurugram      Addl. CEO (Urban Environment), GMDA  

For and on behalf of CEO, GMDA 
                                                                 Respondent No.4                        
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